HIGH COURT OF DELHI: NEW DELHI

F No.158/Comp./DHC/No. € 4
Dated: 21|08

NOTICE INVITING EXPRESSION OF INTEREST (EOI) FOR INSTALLATION OF
VIDEO CONFERENCING/AUDIO RECORDING SYSTEM

The Delhi High Court invites Expression of Interest (EOI) from the reputed and
experienced firms for the installation of Video Conferencing/Audio recording system in

Court.
Scope of Work:

The minimum requirements/specifications for installation of Video Conferencing/
Audio recording system are as follows:

(1) Compatible to connect multipoint audio-video conferencing with minimum 4
different sites simultaneously at HD 1080p resolution (Transmit and Receive).

(Il.) Compatible to connect users from broadband internet/MPLS/Lease line network
etc. using minimum hardware like PC and Web camera, smart phones, tablet,
laptops with webcam etc.

(Il.) Compatible to connect the PC/Laptop/other smart devices for presentation
sharing over LAN/IP network.

(IV.) Compatible to work on minimum bandwidth.

(V.) Required 2 Full HD cameras capable of accepting HD resolution video. The
camera should be supplied with 1.5 m cord and connectors.

(VI.) Compatible to send the necessary information to other users with whom video
conferencing facility is scheduled using email.

(VI.) System should deliver HD video, HD voice & HD content for an overall HD
experience.

(VIIl.) Required two 55" full HD screens to project the video conferencing session.

(IX.) HD video and graphics content recording during the video call with HD or better
resolution.

A compliance statement against the above-noted minimum requirements/
specifications must be provided by the firm.

The interested firm shall submit their response on or before 21-04-2016 by 4:00
PM in a sealed cover addressed to Registrar General, Delhi High Court and will have
to give live demo of the solution suggested by them before the authorities in Delhi High
Court. The short-listed firms (after successful demo) will be asked to submit their
financial bids in a sealed cover. The High Court reserves the right to alter/amend the
scope of work at a later stage based on its requirement. Delhi High Court also reserves
the right to award the work to one or more firms.

The selected firm(s) shall carry out the supply, installation, commissioning and
testing of hardware and associated software of the Video Conferencing/Audio recording
system and maintain the equipment /software/system for a period of five years after
starting the Video Conferencing/Audio recording facility.

Registrar (Computerization)
for Registrar General



